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CENTRAL AIJ'l INISTRAT IVE TRIBUNAL 
( 

ALLAH AB AO BE NCH : ALLlfi ABAD l \/'"' 

ORIGINAL APPLICATION N0.1125 Of' 2003 
ALLAHABAO TH IS THE 17TH DAY Of NOVEPIBER,2003 

HON'SLE .fllAJ GEN.K.K. SRIUASTAVA,fllEPIBER-A 
• • 

HON' BLE PIR. A. K • Eli AT NA GAR ,PIEM ffiR-J 

Virendra Kumar Yadav, 
son of Late Bir Bahadur, 

working as Goods Guard, 
u nder Cl ie f Contra ller , 

North Central Railway, 

Allahabad. ••••••••••••••••• Applicant 

( By Advocate Shri Anand Kumar ) 

Versus 

1. Union of India, 
through the General Manager, 

North Central Railuay, 

Allahabad. 

2. Th e Administrative Off icer/Comraanding' Officer, 

Territorial Army, 

1101 Railt.1ay Engineers Regiments, 

Railway Colony, Manimajrta, 

P. o. - Chandigarh (Punjab). ••••••••••••••Respondents . 
( By Advocate Shri R.C. Joshi & Shri A.K. Gaur ) 

0 R 0 E R 

D.A. tiled under section 19 of Administrative 

Tribunals Act 1985, the applicant has prayed for direction to 

respondent no.2 to discharge the applicant fro:n the Tarritorial 

Army as per rules. 
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2. The facts, in short,giving rise to this controversy 

are that the ap~licant was appointed as Train Number Checker 

(T.H.C.) in the responaent's eatablishlllent on 15.07.1981. 
"-He was promoted as Goods Guard in Jul~ 1988 on which post he is 

still working. The applicant was e~olled 

years in Territorial Ar:wty at Chandigarh on 

as Sepoy f'or 
l-

05.08.199+ 

seven 

He has 

been attending the Ann.Jal Trainin~ Ca."IP since then. The 

applicant after having co~pleted seven years in Territorial 

Ar~y filed a representation on 04.02.2002 that he~discharged 
rrOJl Territorial Ar3y but no action was taken. By the order of 

Senior Divisional Co:a:aercial ~anager, Allahabad dated 24.02.2003 

the applica nt Yas again sent for Anrual Training from 01.03.2003 

to 3 0.03..2003. Aggrieved b y this the applicant filed represenr 

tation dated 20.03.2003 (Annexure A.4) but no action has been 

taken so far either by the ccnpetent authority in the Railways 

or by the Territorial Army to discharge the applicant fro~ 

Terr itcir i al Ar;ny . 

3. Learned counsel for the respondents raised~ preliminary 

objection about the 3aintainability of this O.A. on the ground 

that the ~atter pertains to territq_;ial Army and, therefore, 
· k ~-<~ 

th•s Tribunal is not co;npetent to ~e th is case. Th e learned 

c ounsel for the a ;:>;:>licant chanlleg ing the conteatio n of the 
l .. 

respondent's counsel sub~itted that a s per the order of the ' 

Hon1 ble High Court dated 08.06.2002 passed in ~rit petition 

no.3196/02 (ti1ed in O.A.no.1568/02) this Tribunal has jurisdic-

tion. Ye have perused t h.: order of the Hon'ble High Court \Jhich 

h as been filed as Annaxure A- 4 or 0.A. No .1568/02 and ue have 

no doubt vhatsoever that th is Tribunal has jurisdiction i n th is 

case. 

4 . The grievance of the applicant is that as per rule he had 

.... 

to be enrolled in the Territorial Army for seven years. Ad~ittedly 
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the applicant has completed more than seven years in Territorial 

Ar •y. The applicant has sent his representation to Commanding 

Orficar Tarritarial Army, 1101 RailYay Engineer Regd., Chandigarh 

(Annexure A-4 ) on 20.03.2003. 

s. In our considered opinion, th e interest of justice sh~l 
~ ~a.c .t>'?> ~?> 

batter be served ir the representation at applicanthis decided 

by a reaeoned and speaking order in coaaultation Yith the .. 
General ftanager, North Central Rail"'ay (not made a party) within 

two aonths t:r02 the date ot co:a:nunication of this order. The O.A. 

is disposed or at the acnission stage itself. 

6. There shall be no order as to costs. 

/Neelaa/ 
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